73 Re Release of

1. REFERENCE TO RELEASE OF SHEIKH
MUJIBUR REHMAN.

2. REFERENCE TO RELEASE CIP
MEMBERS ARRESTED UNDER DIR
IN GUJARAT AND ANDHRA PRADESH

SHRI BHUPESH GUPTA (West Bengal): |
Sir, with your permission, I wish to raise |
one point, [ expect ths Ministet would
make a statement. We have recognised
Bangla Desh, Sheikh Mujibur Rehman,
who happens to be the President of a State
which we have recognised, the head of the

State, is now held by aaather country,
another Government, and this is gross
violation of international law.

Let others decide as they like, But we

have a certain Jocus standi in this matter
since we recognise Bangla Desh. The head
of that friendly State is held in custody
which is, is our view, an unheard of inter-
national offence. I say this because we
find the Government is all the time talking
about the Geneva Convention and other
things when it comes to the so-called priso-
ners of war., We do not know whether
arrangements will be made for the trial of
these people for their war crimes and so
on. I find some photographs which are
very disturbing appearing in our news-
papers. One does not know who is the
captor. Today in the Times of India there
is a photograph, One does not know
whether it is the Pakistani General who is
the captor or we are the captors, This is
creating a suspicion in the public mind.
Now we should mobilise the United Nations
again for the release of Mujibur R=hman
and internationally take up the issue and
name this action of keeping Mujibur
Rehman as an international crime. Deten-
tion and imprisonment of the head of a
State is an unheard of international offence
which justifies any sanction and activity on
the part of the international community.
This is one thing I would like to ask the
Government to consider before making all
kinds of commitnients under the Geneva
Convention and so on with regard to the
prisoners of war. We should like to know
what Mr, Bhutto’s commitment is in regard
to the international law when the head of
a State is being treated in this criminal
manner in his own country. Before that
is done, no commitment, no international
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law and international conventions stand with
regard to the prisoners of war, especially,
the leaders of the armed forces, Generals
and so on. Sir, you ask the Government

to consider it seriously,

Now thit Mr, Pant is here, I would
like to state another thing. We have
brought to the notice of thc Government
carlier in Gujarat; in my friend’s State, two
comrades of the State’s CPI unit, Rusul
Dhandhukia and Yusuf, have been arrested
under the Defeace of India Rules. They
are Muslims. This is a technique to arrest
under the DIR and keep them in custedy
without  trial. From Andhra Pradesh
a letter has gone to the Prime Minister, from
Mr. Bhadram, a Member of this House, now
Assistant Secretary, of the State Council
of our party in Andhra Pradesh. M/s
Satyanarayana, D. Krishnamurthy, Lakshman
Raio, Seetaramayya, Sama Venkata Reddy,
and B. Komarayya, all members of our
party in the District of Warangal, have
been arrested under the DIR. Now I
would like to impress uppon the Govera-
ment that these persons should be immedia-
tely released. Those names I have given,
All such arrests were wrong.

Finally, we understand that a large
pumber of members of the minouity
commnuilies have been arrested in diflerent
parts of the country. I think they should
also be released—members of the minority
communities arrested after the proclamation
of Emergency That Emergency may exist
technically, but I thiok the government will
agree that after the coase-fire and the
situation now, no  member of the
minority commupnity arrested in  this
period should be kept in jail. All
of them should be released. 1 plead with
the Government for the release of all
members of the minority community and
also of the members of our party.

MR. DEPUTY CHAIRMAN : Honoura-
ble Members have raised very
important questions and I hope Mr. Om
Mehta will convey their feelings and views
to the concerned Ministries.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRES [gadty w1 fawm § Tsg 951
(SHR1 OM MEHTA): Yes, we will give
serious consideration.
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SHRI BHUPESH GUPTA ; Who asked
the Government to mention the Geneva
Convention ? Why are you talking of the
Geneva Canvention and so on when Bhutto
is violating the international law ? The
Demand for a tribunal for war criminals
should be fully supported by us. So long
as Mujibur Rehman is not set free, the
Pakistan Government, Bhutto’s regime, has
no right to speak to the international
commuuity on anything,

THE NORTH-EASTERN COUNCIL
BILL, (971 —Contd.
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